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value not exceeding Rs. 7.5 lakhs
cleared, for home  consumption, by
or on behalf of a manufacturer
from one or more factories, from
one factory by or behalf of one
or more manufacturers, in any
financial year, from so much of
the duty of excise leviable thereon
as is in excess of 129 ad valorem
subject to the conditions specified
in the notification.

[Placed in Library, See No. LT-1299|
85 for (i) and (ii)]

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Mysterious disappearance of two
Merchant ships in the Bay of
Bengal—Contd.

THE DEPUTY CHAIRMAN: We
will take up the calling attention.

SHRI N. E. BALARAM (Kerala):
Madam, Deputy Chairman, I was lis-
tening to the statement made by the
Hon’ble Minister on the question
of disappearance of two cargo ships in
the Bay of Bengal.

At the very  outset, I must say that
I am not satisfied with the statement
because it does not give us a full
picture of the whole incident. Not
only that, it does not dispel so many
doubts that are there in the minds of
ordinary people in the country. After
reading the newspaper report about
the disappearance of these two cargo
ships, I presume to think that it is
not an ordinary matter. According to
the newspaper reports, there is an
element of fraud in all these  episodes.
According to me, the proprietor of
that particular  Shipping Company
Mr. Maini has issue a statement soon
after the incident stating the reasons
for disappearance of those two ships.
The two ships were sunk by the
clouds and the tidal waves. In an-
other theory, he said that this is due
to a collision between the two  ships
but soon after the statement, the
General Manager of the Shipping
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Company contradicted that statemen;
saying that there were no possibilty
for such an  accident  because there

were four ships during that period
at the same area on the same day. So, the

theory advanced by the General
Manager that the ships were sunk by
the tidal waves or by the cloud burst

were not true. That was the state-

ment made by the General Manager of
the shipping company. Mr. Chakra-

barti. He has issued an open state-

ment. So far that statement has not
been contradicted by anybody. So I
have my own doubts: something is mis-
sing in the whole episode. Not only

that, according to the newspaper re-

ports, the meteorological station at Cal-

cutta stated that on that particular day,

the sea was not in a very bad condi-

tion. There were no large-scale bad

weather conditions at all. And we learn

from newspaper reports that these

two ships had got six radio transmitter

systems. Inspite of that, there was .
no message given that the ships were

in distress. So, from the reports

that have appeared in the press, what

I understand is that there is some

fraud in this whole affair. That is the

main thing to which I want to draw

the attention of the hon. Minister. of

course, the minister has said in para

10:

“The International Maritime
Bureau, London, had also been ap-
proached to carry out investiga-
tions to determine if there is a
prima facie case of fraud in the
matter”.

I have no definite proof, but after
reading the newspaper reports, I
think some fraud is there. Otherwise
how can the owners issue a statement
the next day saying that the loss of
the ships was due to cloudburst or
tidal waves? And it was contradicted
by the General Manager of the Ship-
ping company. These are contra-
dictory statements. On this basis, I
think there is a prima facie case of
fraud in this, The Minister says that
they have asked the International
Maritime Bureau, London, to investi-
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gate this matter. I do not understand
the need of such a step. What I
understand  is  that the Government
itself has got enough power if they
feel that there is some  truth in these
reports, to make an enquiry; they can
themselves make an enquiry  about
the whole affair. There is no need of
going to the International Maritime
Bureau and asking them {o make an
enquiry about the whole issue  This
is the main point that I want to drive
home. After all, it is not a  small
matter.  Many ships were  sunk in the
Bay of Bengal or the Indian Ocean
during the last so many years. In
1978 two ships sank and some enquiries
were made. So far no report of
those enquiries has been made available.
So if we conduct an enquiry on a routine
basis, 1 do not think we will get any idea
as to what happened to these iwo ships.
What T am  suggesting is that the Gov-
vernment should set up a special en-
quiry immediately.  Then only We
can come to know the exact truth as
to what happened to these two ships.
I am very much afraid that there is
some fraud in the whole affair.

SHRI K. MOHANAN (Kerala):
Madam Deputy Chairman, I am not
going into the details of the incident
because all of my learned colleagues

have pointed out the various aspects
clear

of the incident. It is crystal
from the whole episode that there
was something mischievous and fishy

Various reports say that both the
vessels were not fit for a sea voyage
and they were in greatly dilapidated
condition, T am of the view that this
was a well planned  conspiracy. The
Minister mentioned in his statement
that there was c¢riminal negligence
on the part of the owners of the ships,
I woulq like to say that not only on
the part of the owners of the ships but
on the part of the concerned authorities
criminal  negligence.

I would like to mention on 23-5-1985
the Forward Seamen’s Union wrote a let-
ter to the Director General of Shipping
saying that MV Nitya Nanak was not fit
for a sea voyage and it was in a dilapidated
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condition. On 23-5-1985 the union wrote
a letter to the DG Shipping pointing out
that this particular vessel was in a dilapi-
dated condition. Why has that letter been
ignored by the authorities? I would like
the Minister 1o answer this question,

On this particular issue on 7th August
1985, the day before yesterday, 1 had put
a question:

“"Whether it is a fact that missing mer-
chant vessels MV Nitya Nanak and MV
Nitya Ram were sailing without basic
safety mcasures?”

The Minister’s answer was:

“Both the vessels were issued with
statutory safety certificates as required
under Merchant Shipping Act, 1958 and
these certificates were valid at the time
of departure from last port.”

If so. who issued those fitness certifica-
tes to these two ships? Who was respon-
sible for that? What is the machinery for
inspection and issuance of such certifica-
tes?...

SHRI LAL K. ADVANI: They got bad
on the way.

SHRI-K. MOHANAN: Yes, that is the
point to be investigated and  found out.
Who is the person responsible for issuance
of those fitness certificates? Again, in that
question T had also asked:

“Whether it is also a fact that when
the ships were inspected at the Colombo
Port some months back they were found
10 be in dilapidated condition?”

And the answer was—

“MV Nitya Nanak was dry-docked  at
Colombo nearly nine months back for
undergoing  inspection by the classifi-
cation society M|s Bureau Veritas, All
the repairs as recommended by the Sur-
veyor of the Classification Society were
reported to have been completed and
the vessel retained her class. MV Nitya
Ram was not  inspected at Colombo
Port.”

Even in today’s statement I got the ans-
wer that the classification was reported to

-
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have been completed and the vessel ret-
ained her class, On 7th August in your
answer you have stated that the inspection
was all right in Colombo Port and they
got the necssary certificates, Again in your
statement today it is stated: . -

“Further  enquiry revealed that the
owners  were aware of the defective
main transmitter when the vessel was in
Colombo. The same could not be repai-

red duc to lack of spare parts.”

How contradicting: Two days back in
answer to my question it was stated that
from Colombo Port they got the classifi-
cation certificates, etc, And in today’s state-
ment you have yourself contradicted the
statement you had given just two days
back. So, my point is that it is not only
the owners of the ship who are respon-
sible, officers and authorities of your Ship-
ping Ministry are also responsible for this
tragedy, and I suspect there was some
kind of connivance or collusion between
these two. That is my charge. This aspect
also should be investigated,

Then, My last point is our country has
got a vast littoral area and a sufficiently
large merchant and passenger vessel capa-
city but there is no special machinery or
special agency for us for rescue and gea-
rch- operations in the event of a conting-
ency of a ship missing. Whenever there
is such a contingency, we are pressing the
Naval and Air Foice personnel into ser-
vice for search and rescue operations. Na-
turally it is a time-consuming process to
contact the Naval authorities and the Aijr
Force authorities and  others and press
them into service. So, Madam, my sugges-
tion—this is not a clarification—is that a
country like ours, with a vast littoral area
and a sufficiently large contingent of vessels
in possession should have a separate agency
with modern equipment to be pressed into
service without any delay in such circu-
mstances. Such an agency should be therc.
Otherwise, in the absence of such an age-
ney, this type of slackness in the rescue
and salvage operations would be there in
the future also, Therefore, Madam, I
would like to specifically ask the honour-
able Minister whether the seamen’s Union
in advance informed the concerned autho-
rities that these vessels were in a dilapida-
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ted condition. Secondly, I would like to
know whether at the Colombo Port they
got the Certificate and these were retained
in the original classification and, if so, why
the honourable Minister has. in the state-
ment that he has made today, contradicted
that position, Thank you, Madam.

THE DEPUTY CHAIRMAN: Yes, Mr.
Vishwa Bandhu Gupta.

SHR! VISHWA BANDHU GUPTA
(Dethi) Madam Deputy  Chairman, the
total disappearance of the two ships with
s0 many lives is a very serious matter in-
deed and we must get to the bottom of it.

1Tve

Madam, the ships were not carried away
by the UFOs or by the Flying Saucers.
But the whole thing reads like a UFO

story.
SHRI LAL K. ADVANI Like the
“Bermuda Triangle”.

SHRI VISHWA BANDHU GUPTA:
Yes, like the “Bermuda Triangle” as my
learned friend, Mr.  Advani, is saying. .I
think we should take this matter very seri-
ously. The crux of the question which se-
veral of my colleagues have raiscd here
with the Minister is whether the ships ha.xd.
in fact, very clearcut Seawcrlhy Certifi-
cates just as our aircraft aie issued the
Certificates of Airworthiness, This is rez.d-
ly required and this would be a crucial is-
sue, whether they were issued the Seawor-
thiness  Certificates or not, and whether
they were allowed to go or not.

Madam, this is not really thc first time
that ships have been lost. You would re-
member that only three years ago, a su-
pertanker, with 200,000 tonnes of crude
oil was Jost and it totally disappeared from
the face of the earth near the Cape of
Good Hope and there was no trace of it
and there is no trace of it till today and
even today we have no  information of
what happened to it. So, while we are con»
cerned about this matter, we must remem-
ber that in the vastness of the seas it is
sometimes very difficult to get the infor-
mation quickly and the information does
not come in quickly.

The second matter that should concern
is whether any information came quickly
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and whether any action was (aken quickly
enough Now, Madam, the lifeline of the
world till 200 years ago was actually the
ships and everything was carr.cd in ships
and our civilization really depended on
ships. So, our laws also are about two hund-
red years old and I do not know wheiher
they have been updated and to what extent
they have been updated for modern condi-
tions. 1 also do not know whether, as some
of my learned friends have said. there is
some equipment, some device, by which
we can get to the ships quickly and rescue
them very quickly, This would be another
matter which the Minister should answer
for us.

The third question that 1 would like to
raise is whether, apart from the Navy and
the Coast Guard, the Air Force was also
pressed into service to search that area as
it was done in the case of the Air-India
Boeing.

The fourth matter that I would like to
bring to the notice of the honourable Mi-
nister is that perhaps we should not give
up entirely the search. You would remem-
ber that only recently, three weeks ago,
Mr. Mel Fisher found a sunken ship with
its treasure 54 ft. below the Atlantic Oce-
an surface, 40 miles west of Key West,
after 363 years, with gold worth 400 mil-
lion dollars.

THE DEPUTY CHAIRMAN: What
was the ship carrying?

SHR| VISHWA BANDHU GUPTA:
That is the next question that I would like
to raise, and it is a tricky question, whet-
her the ships collided, whether there was
any hanky-panky or not, whether they col-
lided or not; they are lost, But were they
actually carrying the cargo that the Minss-
ter has mentioned, whether it was salt or
coal or whether it was  something else.
That should be another key question that
we should receive answer to. T am also
pleased that our Minister of Space, Mr.
Shuvraj Patil, is present. That brings me
to the next question. Perhaps he can ans-
wer. Madam, these days we have the satel-
lite that we are using. The satellite the Mi-
nistry of Space is using for photography
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of the land area and surface area. Would
it be pertinent for the Minister of Space
to check whether during this time we have
the photographs available in satellite, whet-
her the ships could be pinpointed and
whether the disappearance of the ships
could give a clue to what actually happen-
ed to these ships?

With these words, 1 would request the
Minister to answer these points.
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SHRI Z.R. ANSARI: Madam Deputy
Chairman, at the very outsct 1 would like
to thank the hon, Members of this House
who raised this question because there arz
many reporls. many misleading reports in
the press, which were based not on facts
but only on probabilities. I have said in
my statement that T share the concern of
the hon. Members of this House regarding
this incident,

My hon. frinend, Mr. Advani, who Las
initinted discussion on this Calling Aiten-
t.on Motion wuas a bit unfair to the Go-
vetnment and I think that it was because
he just missed the tull facts. Madam, the
first question which Mr. Advani raised was
regarding the ship  which was to reach
Mudras on 23rd. Probably he mentioned
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about the ship “Nitya Nanak.™ the master
of which sent a message on the 20th then
on the 21st, and earlier also 1 have said in
my statement on the 12th also there was
4 message, that there are some holes. So,
on the 21st he indicated in his message
that water is gushing in one hole and there-
fore he proposed, instead of going to Cal-
cutta, diverting the ship to Madras and he
was very much right. 1 do not know about
the speed and all ithose things but it may
bz 23rd or 24th the ship if it would have
been (iverted at that time to Madras, it
would have reached there. Now, Madam,
the question is regarding the responsibility
of the Government and its organs to react.
The message was sent to the owner of the
ship; not 10 any organ of the Government,
and that message both on the 20th and
21st and also earlier on the [2th were such
that the Master of the ship thought it pro-
per to divert the ship to Madras insiead
of taking it to Calcutta, So, it was. as a
matter of fact, a distress call to the owner
but the owner, instead of reacting and giv-
ing information to the concerned autho-
rities, the DG Shipping and  Mercantile
Marine Departmeni, he kept quiet and on
22nd he instead sent a message to the Mas-
ter of the ship; this was not conveyed to
him because the transmitter system of the
ship had totally failed. probably. and the
message was: “l rely on you: make it to
Calcutta.” This is one incident which crea-
ted some sort of a suspicion ir the mind
of the Director General Shipping and Mer
cantile Marine Department as to why this
message sent, because the decision had to
be taken by the  Master, and instead of
agreeing to the Master’s decision who was
the man on the spot. he directed him to
go 1o Calcutta. This suspicion was created
when other papers were examined aud
scrutinised. The Government did not hesi-
tate to come forward and lodge a report
with the CBI for a thorough probe from
criminal angle

SHRI LLAL K. ADVANI: On what date?

SHRI Z.R, ANSAR!I: On 5th of August.
{ am not concealing any fact.

SHRI 1L.AL K. ADVANI: Until the mat-
ter was raised in Parliament, no action was
taken.
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SHRI Z. R, ANSARI: There is a proce-
dure. The Mercantile Marine Departient
according to the Merchant Shipping Act
proceeded soon after the reports came to
them and search was conducted. 26th is
the first date; it is not 23rd. So, 26th is
the first date when the MMD, Mercantile
Marine Department came to know about
the ship Nitya Nanak, and 28th js the date
when they reported about Nitya Ram. Just
after the Mercantile Marine Department
received that report, they took all steps for
a proper and thorough search by the Coast
Guards, by the helicopters of the Navy and
they alerted all those ships. So, all those
steps were taken,

Now, on 28th. the second report came
about Nitya Ram and the search was »ro-
ceeded and upto 2nd of July the search
was going on. The search was confined io
a limited area of the route of those ships
because it was known that one ship was
going {rom Colombo to Calcutta; it might
have been diverted to  Madras, and the
other ship was coming from Calcutta. But
on the 2nd July when no trace of the ship
was found. then the search was made in a
larger area. About 200 nautical miles area
wus combed and a proper search was
made but no trace of anything was found.
If there had been a casualty, at least some-
thing could have been found. some bo-
dies, or some wreckage should have been
found but there was no trace of anything.
After getting hold of those documents
which were in the possession of the ow-
ners including the radio message which
were passed on from the owner to the
Master and from the Master to the owner,
this suspicion was created, After this sus-
p'cion, we had to take certain action. We
consulted the Law Ministry and the Home
Ministry. in regard to a CBI enquiry and
after all these  procedures, a report was
lodged on the 5th of August, for a CBI
enquiry, for a thorough probe Madam, it
.5 not from the 23rd of June that the res-
ponsibility of the Central Government and
its organs starts, It is only from the 26th
June, whea we were intimated about this
mishap that the responsibility of these or-
gans start.

Madam, the hon. Member has drawa a
parallel—some other hon. Members also
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did so— between this incident, in regaid
to these two ships, and the Kanishka crash.
Madam, this is quite unfair, I never ex-
pected such an unfair comparison betwecn
these two incidents from a learned Mem-
ber like Mr. Advani. The planes are direc-
tly n touch with the ground always, on
rudar, When a plane leave: onc radar
range, it comes in the range of another
radar. As soon as any accident takes place,
within minutes, everybody knows that this
accident huas taken place and they swing
into action. Here, the case is altogether
diflerent. We have no  such syslem. The
responsibility was that of the owner ‘o in-
timate the Direclor-General Shipping,
when the ship was in distress, They failed
to do this and as soon as the Government
came to hnow about it, the Director-Gene-
ral of Shipping and the Mercantile Marme
Department, the whole machinery swung
into action. Actually, the comparison ought
to have been between this incident and that
of m.v. Chidambaram, which caught fire
a few months back. I would like to re-
mind hon. Members here about the pro-
mptness which was shown by the Govern-
ment in the rescue of this ship which ca-
ught fire jn the sea, how the ships of the
Shipping Corporation of India, and Naval
ships came out to help this ship. As I said
here, the case is quile diflerent. Wc came
to hnow about the incident after five days
of the incident.

2L

Now, Madam, I just want to hurriedly
give replies to some of the questicns. There
was a question asked about the Sri Lanka
radio broadcast. This news by Sri Lanka
radio was based on some write-ups in the
Indian Press. This is just like making sng-
gestions, giving out some  probabilities,
without any bas’s. This seems to be quite
improbable. Madam, I say, improbable,
because, we know the history of hijacking.
Whenever any ship is  hijacked by some
terrorists or group, what happens is that,
that group or that organisation immedi-
ately boasts about the hijacking; they de-
clare that they have hijacked a particular
ship or a plane. In this case, no such sug-
gestion has come. This is a radio news
which has been broadcast, quoting the
Indian Press, some news-item which was
published in the ‘Statesman’. ’
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SHRI LAL K. ADVANI: Madam. my
question is, have we enquired from the
Government of Sri Lanka? Have we made
enquiries from the Government of Lanka?
This is my question.

SHRI Z R. ANSARI: That is what 1
say. Our Ambassador there has sent a
write-up to the Government in which he
has said that the report of the Sri Lanka
Radio was based on the write-ups of some
Indian newspapers. In the Statesman this

news came. "

SHRI LAL K. ADVANI: My question
has still not been answered. My question
‘s, have we enquired from the Govern-
ment of Sri Lanka”

SHRI Z. R, ANSARI: The normal chan-
nel for communijcation with any foreign
Government is our Ambassador. Through
our Ambassador we gct this information.

SHRI 1AL K. ADVANI: But has our
Ambassador contacted the Sri Lankan
Government?

SHRI Z. R. ANSARI: Now it is not
the External Affairs Minister who is deal-
ing with the subject. It is the  Shipping
and Transport Minister who is Jealing with
the subjeci. We can only ask that chan-
nel through the External Affairs Ministry
and that channel is the Ambassador in
that country who can just send us the
write-up. [t is his report that the Sri Lanka
Radio report was based on the ncws that
appeared in the Statesman.

As far as the question of sea worthi-
ness is concerned. .,

SHRI LAL K. ADVANI: If there is no
basis for hijacking, what is the basis that
it has sunk? Not a single debris is avail-
able?

SHRI Z. R. ANSARI: I do not say that
it has been sunk. T am not saying that.
The whole matter is under enquiry, Ma-
dam. We cannot say what the truth is.
A Magisterial Inquiry under the Merchant
Shipping Act has been instituted which
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will go into the causes of this incident,
whether they have been sunk or they have
been hijacked. I am not even saying that
that probability is ruled out. It is for that
investigating machinery, the Magisterial
Inquiry. to come to the conclusion. Since
the Inquiry is there, I am just not drawing
any conclusions. I am just saying that
these are the things.

SHRI LAL K. ADVANI: But you have
declared that the ship is missing. Is it mis-
sing at sea or lost at sea?

SHRI Z. R. ANSARI: The difference
between the missing and lost in sea is that
of time. If for a quite a long time no
trace is found out, it is lost in sea; other-
wise, it is missing,

SHR1 LAL K. ADVANI: Twenty days
earlier it was said that it jis lost and now
he says that it is missing,

SHRI Z. R. ANSARI: In a bahas bazi
like atmosphere 1 cannot put my case, 1
heard the hon. Member patiently and 1
think he will bear with me,

st Avaq swe  (fage)
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There are lapses on the part of the Gov-
ernment.
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SHRI Z. R. ANSARI: From vour party
it was said. A Call Attention Motion was
discussed in this very House and from
the side of your party this was said that
there were lapses on the part of the Gov-
ernment,
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SHRI Z. R. ANSARI: The Government
only was accused. Today you are praising
the Government for speedy action in that
incident, but at that time the Government
was being accused. (Interruptions). It is
quite natural. The opposition is meant for
that.

st gfaqr s T o
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SHRI Z. R. ANSARI: And Madam. we
are meant to bear what the hon. Mem-
bers say and to give whatever explanation
we can offer from our side, from the side
of the Government.,

Now coming (o the question of  sea-
worthiness, there is a statutory provision
for every ship to have ceriain certificates.
The four certificates which have to  be
obtained by every ship are, Safety Cons-
truction Certificate, Safety Equipment Cer-
tificate, Loadhne Certificate and  Radio
Telegraphy Certificate. Two certificates are
being issued by a classification society.
They are authorised to issue those cerli-
ficates. And in the case of these two ships.
the classification society was Burcau Ver-
itas. Thiy is an international practice and
these (wo certificates—the Safety Construc-
tion Certificate and the  Loadline Certi-
ficate—are issued by those class:fication so-
cieties. The other two certificates— Safety
Equipment and Radio Telegraphy certifi-
cates—are issued by the DG Shipping.
At the time of the incident, the certificates
were valid. The Safety Construction Cer-
tificate was valid for  Nitya Ram up to
2-10-86 and for Nitya Nanak upto 12.8.86.
The Sufety Equipment Certificate was valid
for Nitya Ruam upto 31-10-85 and Nitya
Nanak upto 30-3-87. The Loadline Certi-
ficate was  valid for  Nitya Ram uvp to
2-10-85 and for Nitya Nanak up to
11-8-85. And Radio Telegraphy Certificate
was valid up to 18-10-85 and 10-8-85, On
the basis of these certificates we can say
that the two ships were having valid cer-
tificates for being seaworthy.

Madam. in between — bacause these
certificates are issued after periodical ins-
pections — every year or after two years
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-— that does not mean that after the issue
of certificate, if some failure is there, if
some system fails, then on the basis of that
certificate we can say that because the
certificate was there, therefore there i3 no
responsibility of the owner o1 the Master
or anybody. The lapse on their part is
one that occurred at Colombo. The trans-
mitting system failed and it could not be
repaired because the spares were not
available. And without getting it repaired,
without intimating to apropriate authori-
ties — i.e, DG Shipping and PO MMD —
they choose to sail the ship from Colombo.
This was a lapse on their part. Actually
when that system had failed, immediately
that onght to have been reported to  the
DG Shipping or to the PO MMD. Madam,
these arc the facts. So as far this seawor-
thiness on the day was concerned, accor-
ding to the certificates, it was there But
in between if some trouble started it was
the duty of the Master of the ship as well
as the owner of the ship not to sail the
ship. not to allow the sailing of those
ships unless they are fully repaired and
they become fully seaworthy. This was a
lapse on their part.

6.00 PM. ]

As far as this aspect of this question is
concerned, whether these certificates were
issted correctly or not. this is also a
matter under examination and investiga-
tion. And 1 assure the hon. Members that
if any lapse is found out after the investi-
gation, after the enquiry. no one will be
spared, and strict action, whatever action
is required under the Merchant Shipping
Act or under the provisions of the Crimi-
nal Act, will be taken against those per-
sons. So. there is nothing just to protect
anybody for any lapses which have been
committed by anyone.

A question has been raised by hon.
Member. Mr. Advani, that the search of
the Coast Guards from the 27th onwards
was only on a random basis. This is not
correct, Actually what happened from 27th
is that the search started. Naturally, the
search has to be made in a limited area
on the track of that ship. On the 28th the
other information also reached, that the
‘Nitya Ram’ was not (raceable, So, from
the 27th to the 2nd the search for these
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ships was there. and that naturally was in
un area which ought to have been the
track of those two ships. When those ships
were not traceable, then, the search was
extended to a wider area for some days
for debris for somebody, some member of
the crew or anything, but unfortunately
nothing could be traced out, not even any
semblance of any accident, some oil or
anything: nothing was found.

Madam. one more question was  posed
by the hon. Member: Why was submarine
not used. Madam. submarine or robot has
to be used at a particular point when it
is suspected that this is the point where
the ship has been drowned. In the case of
Kanishka, because thp wreckage was there
and the place was identified and it was ex-
pected that the black box might be trace-
able at the place, that the robot would
bring out the black box, it was sued. But
in this case there was no wreckage. The
submarine or the robot cannot roam the
whole Indian ocean or the Bay of Bengal.
So, it was not possible in this particular
case.

Mr. Satyanarayan Reddy has raised a
very pertinent point that some system
should be developed for finding out which
ship is in distress and to provide assistance
to that ship. Madam, this requires impro-
vement in the monitoring system, 1 do ag-
ree thalt some niore steps must be taken
for the monitoring system. And in that
context. I would like to inform the hon.
Members that ratification of the Interna-
tional Search and Rescue Convention is
under consideration of the Government
for improvement of search and rescue
operations.

Regarding fraud also a question was po-
sed. T have already said in my statement
that in such cases of frauds at high seas,
there iy the International Maritime Bureau,
London. And we have aleady requested
this organisation to look into this aspect
if any fraud has been committed. How-
ever, that agency was of the view that in
as much as both the casulaties involve the
disappearance of the entire crew and no
other information has surfaced, no useful
purpose will be served at this stage. How-
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ever. they have agreed to keep the Govern-
ment of India informed of developments
in this case which they may come across.
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Regarding <tatements given by the ow-
ner of the ships, some times he says it was
because of collusion of both the ships; and
some times it was because of bad weather.
So. all these aspectes are being looked in-
to and throughly investigated by the CBI
as by the magisterial enquiry. T assure the
hon, Members of this august House that
we shall spare no eflort to find out the
truth about these ships. We shall also not
spare anybody who is guilty of any lapse
on his part. It may be some official ma-
chinery or it may be some owner or a
private person, whosoever he may be if
there are any lapses on their part we shall
spare no eflort in punishing them.

With these words 1 conclude,

SHRI LAL K. ADVANL Will the se-
arch for 44 crew continues? What is the
Government's attitude in respect of insur-
ance?

SHRI Z., R. ANSARI: The insrance as-
pect has to be decided by the insruance
company. In fact, the Ministry of Ship-
ping and Transport dose not come into
the picture. But when the insurance com-
pany will come to know about the CBI
enquiry and all those things which will
come to the surface. then, I hope that they
will also move with due caution.

SHRI LAL K. ADVANI: Madam, we
are not satisfied with the Minister’s ex-
planation about the D. G. Shipping and the
Merchantile Marine Department. [ would
thinh this is a very important matler in
which the Government has been amiss and
the Departments have been remiss.  To
register our protest we walk out from the
House,

[At this stage some hon. Members [eft
the Chamber.]

SHRI VISHWA BANDHU GUPTA:
Madam, the Minister has not replied to my
question: whether those ships were carrying
salt and coal? Will he check with the



AP N ne, uiegeaw
irregularities in

[Shri Vishwa Bandhu Gupta)

Minister of Space, who is here, to get
the information through satellite,

" THE DEPUTY CHAIRMAN: Now we
will take up Special Mentions.  Shrimati
Kanak Mukheriee,

REFERENCE TO THE PUBLIC INTER.

EST IN CONTINUING BRITISH AIR-

WAYS SERVICE FROM CALCUTTA
AIRPORT

SHRIMATI KANAK MUKHERIJEE
(West Bengal): Madam, [ would like to
draw the attention of the Government th-
rough you to a very very important point
and urgent matter, The British Airways
has decided to withdraw jts weekly Tri-
star flight to Calcutta from December 1,
1985. This flight will be redployed to serve
Bombay. At present the British Airways
operates seven flights to Delhi, six to Bom-
bay and one to Calcutta. Madam, The
decision of withdrawal from Calcutta was
surprising as well as abrupt. It is not that
business in Calcutta is not good, but Bri-
tish Airways is afler a booming demand
elsewhere and we do not know what is
the reasons,

It is understood that the income of the
Airways has increased more than twowold
as compared with the last year. They are
earning at least 40 lakhs every months.
So their income has increased, Many peo-
ple are on the waiting list. So many emp-
loyees and inslitutions are involved with
it and consideration must be gven to
these. I understand that the total nmumber
of tickels booked from Eastern and North
Eastern Zone  (Assam, Bengal, Bihar.
Orissa, Tripura etc.) for journey abroad
by Indian Airlines. Air India and Foreign
Airways are much more, but many ticket
holders take the International flight from
Delhi and Bombay instead of Calcutta.

And the total quantum of Air Cargo
booked in the Easern Zone are deleyed in
Bombay for Air lifting. When Calcutta
consignment sets deleyed in Bombay for
Air lifting abroad. it gives bad name to
Calcutta Air Port, Causes economic loss
to West Bengal, y . .

| KAJYA SABHA ]
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As it is due to imposition of Restricted
Area Act on the Northern Part of West
Bengal since 1963 the tourist landing in
Calcutta has reduced and come down {0
only 10 per cent of the tourist landing in
each of the cities of Bombay and Delhi.

1 do not know what is the reciprocity
condition betweecn the Air India and  the
British Airways. How many flights Air
India operating in Britan and whether tt
has any effect on the British Airlines deci-
sion to reduce thelr flights in India.

But it will show an utter discrimination
on the part of the Union Government, if
it does not tahe strong decision in fovour
of Calcutta Air Port. o

In view of this., [ would like to request
the Union Government to look into the
matter and persuade the British Airways
to desist from their carlier decision in the
interest of the Public.

——

REFERENCE TO THE ALLEGED IRR-
EGULARITIES IN THE  EXAMINA.
TIONS OF DELHI UNIVERSITY
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